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CEMIRAL ADMINISTRATIVL TRIBUNAL, PRINCIPA BENCH Cv
BA No,1413/1995
New Dalhi, this 23rd day of May, 1996

Hon'ble Shri 8, K. Singh, Memberéﬁg
Hon'ble Jr, A,Vedavalli, WMzmber (J

Perem Prakz h Singh
Yill, & PO Sarol o . )
Dt, Aligarh, UP .o Applicant
8y Shri Jog Singh, Advpcate

Us,

1. hief Secrstary
NCT of Telhi, Delhi-

2, Oy, Commissioner of Polics

III Battalidn DAP, Neuw Police Lines
Delhi ' .o Respondents

By Shri Rajindra Pandita, Advocats

(R NR (oral )

Hon'ble Shri B, K Singh

Heard the 1d, counsel for the parties, Shri
Rajindra Pandita raised pr:liminary objection that
the rumedy available Lo the applicant has not bezn
exausted by him and as such the P plication is pre-
maturey Since the é)plicant has not Pil.d any
representaltion at all, this application may be treated
as his represantation and the same may be disposed of
by the respondents within a reésonabls period of time,
The applicant is given liberty to assail the order
that may be passed byrtha respondents, if he is still
aggriéved by that and if so advised, according to lau,

The DA is disposad of with tﬁa abov « obsarbations, MNo

e i

(or. A, VUsdavalli) | (B, K, Singh)
Member (J) Membar (A)

costs,
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